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REPORT OF THE JOINT COMMITTEE IN COMPLANCE WITH ORDER DATED 

20.02.2023 OF THE HON’BLE NATIONAL GREEN TRIBUNAL (NGT) IN THE MATTER 

OF O.A. NO. 94/2016 (WZ), DINBANDHU SINGH & ORS. V/s M/S. SERENE 

DEVELOPERS & ORS. 

 
1.0 Background 

 
Grievance in the Original Application No. 94 of 2016 (WZ), titled Dinbandhu Singh & Ors. 

vs M/s. Serene Developers & Ors, as per order dated 20/02/2023 of the Hon’ble NGT is 

the project by name `Air Castles’ located on Survey Nos.12/6, 12/7, 47/2, 47/3, 47/4, 

47/18, 47/19, 47/5/1, 50/1/1A/1, 55/15 and 82 situated in village Marunji, Taluka Mulshi, 

District Pune, has been constructed without prior Environmental Clearance (EC), which 

was mandatory because right from beginning, the area of construction was beyond 

20,000 sq.mtrs, carried out construction without obtaining Consent to Establish, handed 

over possession to the purchasers/flat owners without obtaining Consent to Operate & 

diversion of Nala due to said construction. 

 
Hon’ble NGT directed vide order dated 20/02/2023 (copy of Hon’ble NGT order is given 

at Annexure-1) and relevant order is reproduced as below: 

 
“6 We find that in the present case, no Joint Committee was constituted in order to submit a 

report before us regarding the position of the spot in the light of the allegations made by the 

applicants in the application. Therefore, we now constitute a Joint Committee consisting of: - 

 
(i) The Representative of the State Environment Impact Assessment Authority 

(SEIAA), Maharashtra. 

(ii) The Representative of The Ministry of Environment, Forest and Climate 
Change (MoEF&CC); 

& 

(iii) The Representative of the Maharashtra Pollution Control Board (MPCB).” 

 
“7 The Committee is directed to visit the spot and submit the report with regard to spot 

position as on date within a period of 30 days positively. MPCB shall be the nodal agency 

thereof.” 
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2.0 Approach 

 
In order to comply with the aforesaid Hon’ble NGT Order, the joint committee carried-out 

site inspection of the residential project named `Air Castles located on Survey Nos.12/6, 

12/7, 47/2, 47/3, 47/4, 47/18, 47/19, 47/5/1, 50/1/1A/1, 55/15 and 82 situated in village 

Marunji, Taluka Mulshi, District Pune on 05/05/2023. The following joint committee 

members were present during the inspection: 

i. Shri Pankaj Joshi, Member, SEIAA, Maharashtra 

ii. Shri E. THIRUNAVUKKARASU, Scientist 'E'’, MoEF&CC, Nagpur, Pune 

iii. Shri Shankar Waghmare, Regional Officer, MPCB, Pune 

 
Also, Uday Yadav, Field Officer, SRO-II, MPCB-Pune has accompanied the joint 

committee during the inspection. Project Proponent Shri. Jitendra Punjabi, 

Representative of Project Proponent Shri Jagdeep Patil, Applicant Shri Sujit Channagire, 

& Adv for applicant Shri Harshad Nanaware were present. 

 
3.0 Observations and Findings 

This report is outcome containing factual and action taken report of the said joint 

committee based on the preliminary information received from the nodal agency, followed 

by site inspection, information given by PP and subsequent discussions of the joint 

committee. The observations & findings of the joint committee are given as below. 

 
3.1 Observations w.r.t Environmental Clearance 

 
i. At present PP does not have Environmental Clearance. However, PP has informed that 

they have submitted application for Environmental Clearance in Nov-2010 & same was 
discussed in 57th SEAC-3 meeting dtd. 31/03/2011 & compliances were received. 
Further, the case was discussed in 3rd SEAC-3 meeting dtd 09/01/2014 & probable 
violation was declared. 

 
ii. Further, PP has applied for obtaining EC under amnesty scheme on April-2018 as per 

MoEF&CC notification dtd 14/03/2017 & 08/03/2018 vide application no. SEIAA- 
STATEMENT-0000001279 for total plot area 49,750 Sq. Mtrs & total Built up area 
81,496.28 Sq. Mtrs. (Application enclosed as Annexture-II) 

 

iii. TOR has been granted by SEAC in 100th meeting dtd. 26/12/2019 for preparation of EIA 
report & damage assessment studies. (Annexure-III). 

 
iv. Subsequently, PP has prepared EIA report & damage assessment report (Part -A & Part- 

B) & submitted on Parivesh portal dtd. 26/12/2022 vide no. SIA/MH/INFRA2/411561/2022 
(Annexure-IV). 

 
v. Further, the final EIA report (Part-C) has been submitted on Parivesh Portal with UID No. 

SIA/MH/INFRA2/426455/2023 dtd. 18/04/2023 (Annexure-V). 
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Details of sanctioned plans, plinth certificate & building permissions is given at 

Table No. 1. 

 
Table-1: Details, sanctioned plans, plinth certificate & completion certificate. 

 
 

Sl. 

No. 

Particulars Plot 

Area 

(sq.m) 

Configuration Total Built-up Area 
(Sq. Mtrs) 

1. Sanctioned 44,200 Building A to M- P+8 & Total FSI-27386.96 
 Layout   TBUA- 39,218.33 
 PMH/NA/SR/403/   (As per Architect Certificate- 
 09 dtd.   Annexure-VII) 
 24/08/2010.    

 (Annexure-VI)    

2. Plinth Check 

Certificates 

dtd. 

28.06.2011 
(Annexure-VIII) 

For Buildings A to K - P+8. 

3. Building permission PP has not obtained any Completion Certificate (CC) & Occupancy 

Certificate (OC) 

 
3.2 Status of the project 

 
i. During the committee visit PP has reported that the construction work started in 

the year 2010 & was completed in the year 2014. 

 
ii. PP has obtained the first plinth check certificate vide dated 28.06.2011 for Building 

‘A’ to “K’ which is as per layout sanctioned plan vide no. PMH/NA/SR/403/09 dtd. 

24/08/2010 with TBA of 39,218.33 sq.m granted by Town Planning. It is observed 

from the aforesaid plinth check certificates that the TBA of aforesaid layout sanctioned 

plan vide dated 24.08.2010 is more than the 20,000 sq.m. The aforesaid layout 

sanctioned plans attract prior EC requirements as per the provisions of EIA Notification, 

2006. PP has not obtained prior EC and has violated provisions of the EIA Notification 

2006. 

 
iii. At present construction has completed 13 buildings (Building A to M) having 

configuration of P+8 for each at site. PP has handed over the occupancy to the flat 

owners. At present there is no any construction activity in progress. PP has 

proposed to construct an additional 04 nos of buildings (Building N to Q) having 
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proposed BUA of 43797.22 Sq. Mtrs. as per application for EC. 

 

 
3.3 Observations w.r.t. CTE and CTO 

 

i. Initially, PP had obtained Consent to Establish for total plot area of 49750 Sq. 

mtrs. & proposed construction built up area of 106350 Sq. Mtrs. on 10.09.2014. 

(Annexure-IX) 
 

ii. Afterwards PP has neither revalidated the C to E dtd 10.09.2014 nor obtained 

fresh C to E & thereby violated the Consent conditions. 

 

iii. It is observed that PP has started construction activity without obtaining Consent 

to Establish which has been confirmed from plinth check certificate obtained by 

PP dtd. 28.06.2011. 

 

iv. PP has not applied/obtained any Consent to Operate till date & handed over 

possessions to the flat owners. 

 

v. As per the directives of Hon’ble NGT order dtd. 20/02/2023 at sr. no. 8 is 

reproduced as below, 

 
“We are in the view that MPCB also needs to be directed in this case to quantity 

the environmental damages on account of non-obtaining of Consent to Establish 

& Consent to Operate.” 

 
The proposal for the same with respect to non-obtaining of Consent to Establish 

& Consent to Operate and penal charges thereby is under the review of higher 

authority at HQ, Mumbai. 

 
The Environment Damages may be calculated by approach paper by SEIAA with 

their expertise team as done in violation cases previously. 

 
3.4 Observations during the visit dtd 09/05/2023 wrt other Environmental Services 

 

i. PP has provided Sewage Treatment Plant (STP) based on MBBR technology of 

reported design capacity of 440 KLD (Annexure-X). Various unit operations & 

processes of 

Dual Media filter Treated wastewater tank. During 

visit STP was found in operation. PP is utilizing treated STP wastewater for 
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flushing & gardening purpose. At present STP handed over & is being operated 

by Society. 

 
ii. PP has installed & commissioned OWC having reported capacity of 500 Kg/D & 

same is handed over to society but still date same is not brought in operation by 

society (Annexure-XI). At present the waste is segregated into dry & wet waste & 

segregated solid waste is being stored near the main gate & same is being 

disposed through Grampanchyat Marunji. 

 
iii. As informed by PP the source of fresh water is from outside tankers. PP has also 

informed that they have obtained permission from the Irrigation department 

(Annexure-XII) to lift water for domestic use & pipeline work laying work is 

completed. 

 
iv. PP has provided 18 nos. of rainwater recharge pits for recharging of ground water. 

(Strom Water Layout Annexure-XIII). 

 
v. PP has installed 64 PV panels & 116 nos of Solar Hot water panels. However, the 

same is not in operation (Solar Panel Layout- Annexure-XIV). 

 
vi. PP has planted 535 trees on site. (Landscape layout Annexure-XV). 

 
vii. PP has not provided proper storm water drain arrangement as pool of rainwater 

observed near STP. 

 

viii. There is no Nala diversion observed during visit, only nalla is concreted. 

 
 
 
 

4.0 Comment on Legal Matters: 

Maharashtra Pollution Control Board had filed Criminal Case against PP in the 

court of Judicial Magistrate, Pune vide no. R.C.C No. 887/2015 alleging that 

PP have committed the offence under section 15 read with section 16 of 

the Environment (Protection) Act, 1986 and the Environment Impact 

Assessment Notification, 2006 (EIA Notification, 2006). The case is disposed 

of on 02/01/2019 with order sentence to pay fine of Rs. 90,000/-. (Judgement- 

Annexure-XVI). 
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5.0 Remarks of committee: - 

 
Upon perusal of the above observations and documents verified it is concluded that project 

proponent i.e. M/s. Serene Developers have constructed 13 nos of buildings (P+8) and 

handed over possessions to the flat owners without obtaining Environmental Clearance, 

Consent to Establish and Consent to Operate from Board. 

 

 

 
 
 

 Date:- 10/07/2023 
 Place:- Pune 
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